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SHRI M. VENKATIAH NAIDU: Hon. Member is sitting and talking. Is it as per
rules and law? Sir, my humble submission is: [ do agree that it is a serious matter. [tisa
sensitive matter. We are ascertaining the full facts. I am trying to submit to the House the
position concerning the charges against some MPs, and secondly, it has happened in the
premises of a particular State Government Bhavan. So, we have to find out the full details
and then only we can respond. Otherwise, you know, Members of Parliament also, if you
take their names and if you go on discussing, then they will also have their own this thing,
So, what I am suggesting 1s that we have a listed Business today. Let us complete that

Business. [ assure you that by tomorrow, we will come back and. ..
MR. CHATRMAN: This 1s good enough. Question 241. ... (Interruptions)...
SHRI SITARAM YECHURY: Sir, 24 hours have passed. ...(Interruptions)...

MR. CHAIRMAN: Let the question be answered. ...(Inferruptions)... Please,
Yechuryji ... (Interruptions)...

SHRI SITARAM YECHURY: Please, through you, Sir, I would like to ask the hon.
Minister. ... {Interruptions)...

MR. CHAIRMAN: I think the position is now clear.

SHRI SITARAM YECHURY: 1 think the position is same. An assurance was
given vesterday, “We will come back to yvou tomorrow.” Now, today, you are saying,
“Tomorrow”. Tomorrow of tomorrow will remain tomorrow of tomorrow. It will remain

the same. ... (Interruptions)...
MR. CHAIRMAN: Please, Yechuryji.
SHRI SITARAM YECHURY: We request that you give us an assurance.

MR. CHAIRMAN: Yechuryji, enough has been said. Now, Question 241.

ORAL ANSWERS TO QUESTIONS
Time taken to release funds for DoNER

*241. SHRI BISWAIIT DAIMARY: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) thereasons of taking more time in getting sanction and fund release for various

schemes under Ministry of Development of North Eastern Region {DoNER); and
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(b)y the total budget of last financial year 2013-14, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION [GENERAL (RETD.) V. K. SINGH]: (a) and (b) A
Statement 1s laid on the Table of the Lok Sabha.

Statement

(a) The main reasons for taking more time in getting sanction and fund releases

are as follows:

(i)  Shortcomings in Detailed Project Reports (DPRs) submitted by the State

Government.

(i1) Delay in techno-economic clearance/vetting of DPRs by the Line
Ministries/Central Public Sector Undertakings.

{(iil) Non-submission of timely/complete/requisite documents like Utilization
Certificate, Quarterly Progress Report, Inspection Report, Work Plan,
copy of work order, site photographs by the State Government.

{(iv) Delay in tendering process or part-tendering by the State implementing

agencies.
(v) Inadequate budgetary allocation for ongoing and new projects.

(b) No State-wise budget allocation 1s made by the Ministry. However,
State-wise utilization of funds during 2013-14 under Non-Lapsable Central Pocl of
Resources (NLCPR) Scheme & Schemes of North Eastern Council (NEC) are given in

Statement-1.
Statement-1

Details of State-wise utilisation of funds during 2013-14 under
NLCPR Scheme and Schemes of NEC

(¥ 1in crore)
SL No.  State Non-lapsable North Eastern Total
Central Pool of Council (NEC)
Resources (NLCPR)
1 2 3 4 5
1. Arunachal Pradesh 116.87 82.17 199.04

2. Assam 237.14 69.78 306.92
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1 2 3 4 5
3. Manipur 86.77 85.89 172.66
4. Meghalaya 90.70 52.26 142.96
5. Mizoram 76.67 5534 132.01
6. Nagaland 87.90 119.61 207.51
7. Sikkim 76.14 53.89 130.03
8. Tripura 77.81 84.37 162.18
9. Other Agencies - 94.74 94.74
ToraL 850.00 698.05 1548.05
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SHRI MANI SHANKAR ATYAR: Sir, as a former Minister of DoNER, I seek
your permission to place the following question before the hon. Minister of DoNER.
My question, Sir, is this: Do you not believe that we could make the release of funds
much quicker and far more efficient, if vou were to revive the 17 Working Groups that
were established after the then Prime Minister of India released the document titled,
“North-Eastern Region: Vision 20207 as also fulfil the legal obligation that the Minister
of DoNER has to convert the North Eastern Council in Shillong into a Regional Planning
Body for all of the North-East?
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GENERAL (RETD.) VK. SINGH: Hon. Chairman, Sir, the Member has been a
Minister of DoNER earlier. [ appreciate what he has said. But, Sir, in the last ten years,
we have not seen this happening. As I said, we are at it to improve things, and, [ am quite
sure, after taking into account all possible suggestions that are coming, we will be able to

put in place a mechanism which will make things better.

SHRI MANI SHANKAR AIYAR: Sir, [ am afraid, the expression ‘10 years™ 1is

completely misplaced.
MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI MANI SHANKAR AIYAR: The North-Eastern Region Vision Document
came out less than ten years ago, the Working Group was set up less than ten years ago,

and...
MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI MANI SHANKAR AIYAR: The work on making the NEC a regional body

also started less than ten years ago. ... (Interruptions)...
MR. CHAIRMAN: Now, Mr. Yechury. ... {Interruptions)...

SHRI MANI SHANKAR AIYAR: This kind of careless attitude...
. (Interruptions)...

MR. CHAIRMAN: Now, Mr. Yechury. ...(Inferruptions)... Mr. Mani, please.
.(Interruptions)...

SHRI SITARAM YECHURY: Sir, I would like to say to the hon. Minister that it
is very easy for each one of us to say, “In the last ten years, nothing has happened, and,
therefore, what can I do; I inherited something bad.” The point at issue is that you are
the Government today and we are a country and both are in continuum. So, whatever
is the continuum right now, what are we and how are we going to proceed? You have
given, Sir, in your answer — my supplementary relates to this — ‘figures which talk in
terms of the utilization of the Non-Lapsable Funds’. Fine, vou have given these figures
State-wise. But unless vou know what has been the allocation, how does utilization help
us? You have not given us what has been the allocation out of which, what has been the
percentage of utilization. Many of the questions that hon. Members have raised cannot
be understood unless vou give us the allocations State-wise. You are right when you
say that these are decided by different Ministries because 10 per cent of the Ministry’s
development thing goes in there. In DoNER, all of us have had the experience in various
parliamentary Standing Committees dealing with them, you can easily compile State-

wise, Department-wise and Ministry-wise, how much is the fund that has been allocated



Ovral Answers [ 24 July, 2014] to Questions 11

for the development of the North-East and how much of that has been utilized. Then it
makes better sense. [ think that this question has been half answered. So, my submission

is to please fill in that gap.

GENERAL (RETD.) VK. SINGH: Hon. Chairman, Sir, the point is well taken. I
would like to inform the House, through you, that these figures are available. The question
was, the reason why 1t is delayed. 1 have given out the reasons in the description of the
question as to why the delay 1s taking place. What 1s needed 1s, how do we make this better;
how do we ensure that North-East gets the attention that it deserves. And I would like to
draw your attention to the fact that our Prime Minister has said that North-East requires
to be integrated in a much better manner than what it has been done. Accordingly, we are

working at it. If the figures are required, separately I can provide to the hon. Member.

Water pricing system in urban areas

*242. DR. R. LAKSHMANAN: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government contemplates to bring in water pricing system in urban

areas,
(b)y if so, the reasons therefor; and

(¢) whether Government took the view of all stakeholders in this regard, if so, the
details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
{a) to (c) A Statement 1s laid on the Table of the House.

Statement

(a) and (b) Though water pricing in urban areas is within the mandate of State
Govemnments/ Urban Local Bodies (ULBs), the Government of India have issued
Manuals and Advisories advocating the levying of appropriate user charges and to guide
States to improve water supply and sanitation services including recovery of Operation
and Maintenance (O&M) charges.

(c) Appropriate water pricing system in urban areas and levying of user charges
to recover O&M cost has been the part of Jawaharlal Nehru National Urban Renewal
Mission (INNURM). INNURM was approved after due stakeholders’ consultations.
During the implementation period of INNURM (2005-2014) continuous consultations
with the stakeholders was done. Based on the continucus consultation and feedback an
advisory was issued by the Minmistry of Urban Development on tarifT structure for urban

water supply and sewerage services in July, 2013.



